FORM A - PUBLIC ANNOUNCEMENT

(Under 6 of the

(Insolvency Resolution Process for

FOR THE ATTENTION

and ptcy Board of India
Corporate Persons) Regulations, 2016)

OF THE CREDITORS OF

M/S CUBATICS INDUSTRIES PVT. LTD

RELEVANT

PARTICULARS

Name of corporate debtor

L%

's Cubati ies Pvt. Ltd.

. | Date of incorporation of corporate debtor

| 03/11/2014

. | Authority under which corporate debtor is incorporated / regjstered \ ROC Mumbai

NI

. | Corporate Identity No. / Limited Liability

Identification No. of corporate debtor

U17291MH2014PTC254110

o

. | Address of the regjstered office and

principal office (if any) of corporate
debtor

B/1006-1007, Express Zone, Western Express
Highway Near Patel Uanika, Malad (East)
Mumbai Mumbai City MH IN 400063.

. | Insolvency commencement date in respect of corporate debtor

[ 04/06/2025

~

. | Estimated date of closure of insolvency

resolution process

| 01/12/2025

8. | Name and regjstration number of Name of IRP: Finvin Tumaround and
the insolvency professional actingas | Restructuring Private Limited
interim resolution professional IBBI Reg. No.:

IBBI/IPE0159/1PA-1/2024-25/50081

. | Address and e-mail of the interim

resolution professional, as regjstered
with the Board

Registered Address: Poonam CHSL, Sunteck
Crest, 605, 6 th Floor, Plot No. 3, Mukund
Nagar Road, Andheri Kurla Road, Andheri (E),

Marol Naka, Mumbai, Mumbai,
Maharashtra, India, 400059
Registered Email:
finvinturnaround@gmail.com

10.|Address and e-mail to be used for
correspondence with the interim

resolution professional

Correspondence Address: Poonam CHSL,
Sunteck Crest, 605, 6 th Floor, Plot No. 3,
Mukund Nagar Road, Andheri Kurla Road,
Andheri (E), Marol Naka, Mumbai, Mumbai,
Maharashtra, India, 400059

CIRP specific email:
cubaticsind.cirp@gmail.com
11.|Last date for submission of claims 18/06/2025
12.| Classes of creditors, if any, under clause (b) of sub-section (6A) of Not Applicable
section 21, ascertained by the interim resolution professional
13.|Names of Insolvency Professionals identified to act as Authorised Not Applicable
Representative of creditors in a class (Three names for each class)
14.|(a) Relevant Forms and a. Web link:
(b) Details of authorized https://ibbi.gov.in/en/home/downloads
representatives are available at: b. Not Applicable.

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of M/s Cubatics
Industries Pvt. Ltd on 04/06/2025
The creditors of M/s Cubatics Industries Pvt. Ltd, are hereby called upon to submit
their claims with proof on or before 18/06/2025 to the interim resolution
professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only.
All other creditors may submit the claims with proof in person, by post or by electronic
means.
A financial creditor belonging to a class, as listed against the entry No. 12, shall
indicate its choice of authorised representative from among the three insolvency
professionals listed against entry No.13 to act as authorised representative of the
class [specify class] in Form CA. : Not Applicable

of false or misleading proofs of claim shall attract penalties.

Date: 06/06/2025
Place: Mumbai

Sd/-

CA IP Pankaj Bhattad - Authorized Representative

For, Finvin Turnaround and Restructuring Private Limited
IRP of M/s Cubatics Industries Pvt. Ltd.

IBBI Reg. No. IBBI/IPE-0159/1PA-1/2024-25/50081
Correspondence Address: Poonam CHSL, Sunteck Crest, 605, 6 th Floor,
Plot No. 3, Mukund Nagar Road, Andheri Kurla Road, Andheri (E),

Marol Naka, Mumbai, Mumbai, Maharashtra, India, 400059
Correspondence Email: cubaticsind.cirp@gmail.com

AFA Valid till: 31/12/2025
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JOINT ELECTRICITY REGULATORY COMMISSION
(For the State of Goa an

d Union Termtories)
¥ 3" and 4" Floor, Plot No. 55-56, Udyog Vihar, Phase
ana-122015 Ph. No.0124-4684705 E-mail

1, Website: www jercuts.gov.in

PUBLIC NOTICE

(Petition No. 146/2025 & 147/2025)

Further to the public notice published on 22.05.2025, All interested person(s)/stakeholders of
the UT of DNH & DD are hereby informed that the public hearing shall be held on the
following petition admitted by the Commission:

1.Petition No. 146/2025; Petition for approval of Business Plan for the MYT Control Period FY
2025-26 to FY 2029-30 for DNH and DD Power Corporation Limited under section 61, 62 and
64 of the Electricity Act, 2003

2.Petition No, 147/2025: Truing up for FY 2023-24, Review of FY 2024-25 and ARR for MYT
Control Period FY 2025-26 to FY 2029-30 and Tarifl Revision Proposal for FY 2025-26 FY
2029-30 filed by DNH and DD Power Corporation Limited.
The said petitions have been admitted.

The above said petitions are available on the Commission's website i.e., www jereuts qov.in
and on the website of the Petitioner as detailed below:
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Petition No. | Petitioner Website Public hearing
146/2025 DNH and DD www.dnhddpcl.in On 18.06.2025 at Daman.
14712025 Power On 24.06.2025 at Diu.
Corporation
Limited
(Transco)

Through this Publication This is for Constructive Notice for respondent STRUCTEN PREFAB
PRIVATE LIMITED D-12/16, RD NO.10, GATE NO. 2, HOJIWALA INDUSTRIAL ESTATE SACHIN
PALSANA ROAD VILLAGE VANZ, SURAT 394220 to appear in person or through Authorized
representative before the District ievel Micro & Small facilitation Council Ludhiana, District Industries
Centre, Ludhiana on dated 26-06-2025 regarding claim reference petition submitted by KWALITY
FORGE VILLAGE KANGANWAL,PO JUGIANA,LUDHIANA, PUNJAB 141120 U/s 18(1) of MSME
Act 2006 bearing Reference no: MSEFC/DICM2/21/11777. If respondent still fails or omits to appear
as above then arbitration proceedings shall be conducted as per section 23 & 25 of Arbitration &
Conciliation Act and award shall also be passed on the basis of evidence befora it.

Member Secretary cum General Manager District Industries Centre, Industrial Estate, Ludhiana,

Ph. No. 0161-2540695, Email Id:-dicludhiana5@gmail.com, Ludhiana.msefc@amail.com

NOTICE TO APPEAR/ATTEND PROCEEDINGS OF DLM&SFC-LDH

CBC 34124/12/0013/2526

Interested persons may give their suggestions/comments on the above pelitions, in
person/registered post addressed to — The Secretary, JERC (for the State of Goa & Union
Territories) 3" & 4" Floor, Plot No. 55-56, Udyog Vihar, Phase-IV, Sector- 18, Gurugram,

Haryana 122015 or through e-mail at mail id : secy jerculsd@agovan with a copy o Chief
Engineer, DNH and DD Power Corporat:cn Limited, Silvassa-396230 (email:
dnbeddnc @ gimal con). The last date of inviting suggestion and comments is 24.06.2025.

The schedule of public hearing for 18.06.2025 at Daman and for 24.06.2025 at Diu shall be
informed separately. Kindly visit our website wauw jercute.gov i for further update.

{S.D. Sharma)
Secretary (lic), JERC
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Narayana Health SRCC Children’s Hospital,
Mumbhai, Marks a Milestone hy Successfully
Treating a Life-Threatening Case of Falciparum
Malaria with Multi-Organ Dysfunction

Mumbai,Dinesh Singh : Zubin Pereira, Facility Director at Narayana

Narayana Health SRCC Children’s Health SRCC Children’s Hospital, added,
Hospital, Mumbai, reaffirms its “On the occasion of World Malaria Day, we
commitment to fighting this life- are proud to share this story of survival
threatening disease by successfully and resilience. It reflects our hospital’s

g gas HI-379. R W for., 99a ad @R,
PIBISTIG, ST (T) 89404 AT AR YFATHIGR THRIG
fraeft fFrfe @, e i AR Teter wefeT FHiE 909
ITeft A SR foretmam i 0% / of, /203y, aR: - TRAR, Jsit
AR 3:30 AT WIS SRATATT BIVR TR, TR DIoTTer
foretTaTa YT EATaTET ST 31eT $TYS AFRIG! A9 awge
HABRY (qReal HATH §320333¢E fhar 3323332¢k)
Fizaneft f3A1E 03 /0% /034 YA Wudh Fwe feretmarean ol @

treating a highly complicated case of mission to provide world-class, life-saving & TR fererraTe Wi e, /-

severe falciparum malaria with multi- - care to the most vulnerable patients. This mg'\“‘t AR

organ dysfunction syndrome (MODS) in a _ outcome is a testament to our team’s skill, (ml?'ﬂ g fasht arfdrarst)

14-year-old girl patient. The case, compassion, and dedication.” a1 f3feae HY-31Tg gHRAT thevem for., 909,903,
managed with exceptional expertise and faemitR, fRrarsh 9o, 310t (U.) Boogo9

multidisciplinary coordination, highlights g'\f%a'vﬁai. Q32033¢E/’33331¢E

the hospital’s leadership

in handling
complex paediatric critical care scenarios.
14-year-old girl patient, resident of Nigeria,
was transferred to Narayana Health SRCC
Children’s Hospital in a severely critical

RECOVERY AND SALES OFFICER, CO-OPERATIVE SOCIETY,

MAHARASHTRA STATE BY SHRI KULSWAMI CO-OP CREDIT SOCIETY LTD.
Head Office: F-3/1 floor, APMC Fruit Market, Central Facility Building, 19, Vashi, Navi Mumbai- 400705.

Phone: 27831007/ 27831027

condition, having endured high-grade compromise. As the illness progressed, Primaquine. Neurologically, Aesha had “NAMUNA 'Z' »

fever for seven days, abdominal pain, Aesha faced refractory anemia, liver experienced seizures and cerebral edema NOTICE OF POSSESSION OF IMMOVABLE PROPERTY
recurrent vomiting, diminishing urine dysfunction, ongoing bleeding, and at presentation. However, with timely (Rule 107 sub rule (11(D-1))

output, and altered sensorium. On arrival, profound shock. Extremely elevated anticonvulsants and supportive care, she

she was in shock, experiencing severe
profuse bleeding
from the mouth and nose, and dangerously
testing
confirmed falciparum malaria with an
extremely high parasitic index.Immediate
fluid resuscitation was initiated, followed
by inotropes and mechanical ventilation
for almost 2 weeks. Despite intensive
support, Aesha was in respiratory failure
and required high ventilator settings and
prone positioning to address refractory
low oxygen. A CT scan revealed severe
ARDS with bleeding in the lungs, likely due

respiratory distress,

low oxygen saturation. Initial

to severe thrombocytopenia.She exhibited  She was gradually weaned off Borrowers / Landlord Maharasgtra Co- Eecogﬂyl Description ofritmmovable
. . ) . . i ieti roperty

signs of rhabdomyolysis and acute kidney respiratory and hemodynamic operative Societies | Award No P

ingur ro ressiny };o complete anuriay Su port aynd discharged ifter a PUBLIC NOTICE Act, 1960 Action as Date
jury. p g_ g P ) pp . g_ NOTICE is hereby given that, my client Mr. MILIND BHIMRAO KADAM per Section 156

CRRT (Continuous Renal Replacement full recovery.Antimalarial therapy & Mrs. RUPALI MILIND KADAM, agreed to purchase Residential Flat Rule 107

Therapy) was started within six hours of included intravenous Artesunate 11110.281,AreaAadtIImJSA(l)dASq.ft-, Carpet, (inclusive of area of BalsoniES), on - -

admission, and fluid strategies were and Clindamycin for seven days, the 2™ Floor, in the Building known as Pragati Apartment & Society known Defaulter No. 1) Demand Notice Date| Recovery | Immovable property in the name

g ¥ Y as Pragati Apartment CHS. Ltd., CTS No.1038, Survey No.12, Plot No.6, 1) Mrs. Geeta Viranna Dhotre | 11/10/2021 Award No. | of Defaulter Mr. Viranna Rama

carefully balanced to prevent further renal

HLH

clinical team

CYTOSORB haemadsorption
into the CRRT circuit. She

allowing CRRT to be discontinued.

followed by a single dose of

CO urse p I ay Pa rt ners W|t h Ea Syg ene ratO r PRASHANT JADHAV & 4)Mrs. VAISHALI RAVINDRA KADAM, by 3) Mr. Laxman Antayya Gudla | 26/10/2021 Date - Corporation Property No. GK
virtue of Registered Agreement for Sale dated 21/05/2025, vide Reg.
. No.MBE-30-10628/2025 and for payment of agreed consideration amount 4) Mr. Mayur Mohan Kadam | 3) Immovable 08/10/2021 | 01/553/2, Qala/Shqp, Wadarpada,
tO Tra n SfO rm CO rpO rate Lea rnin g an d my client approached to Bank/Financial institution. Confiscation Order Near Aarti Int_iustnal_, Vardhama_n
AND THAT the said flat property previously purchased by Mr. RAJTARAM Date 02/05/2025 Naka, Gokhivare Village, Vasai

Accelerate Workforce Upskilling in India

~The partnership aims to reduce content development time by 50 to 60%

and enable HR and L&D teams to foster a more capable and future-ready

workforce through faster,smarter, and more scalable learning delivery

New Delhi,D . S Rajkumar :

In a strategic move to transform
corporate learning and upskilling in
India, Courseplay, the Al-powered
learning management and experience
platform from CIEL HR Group, has
announced a strategic partnership
with Easygenerator, a global leader in

s COUrSe,

Easygenerator’s Al-powered authoring
tool and global reach perfectly align
with Courseplay’s automation engine,
robust reporting dashboards and Al-
driven skilling journeys. Together, we

inflammatory markers, including ferritin
>1,00,000, pointed towards secondary
(Hemophagocytic
Lymphobhistiocytosis), likely triggered by
the malaria infection. In response, the
initiated plasmapheresis,
followed by dexamethasone therapy and
integrated

required
multiple transfusions, but by Day 10, her
blood parameters began to stabilize. Her
bleeding stopped, inflammatory markers
reduced, and kidney function improved,

made a full neurological recovery without
any lasting  deficits.Dr.SoonuUdani,
Medical Director & Head of Critical Care
and Emergency Services at Narayana
Health SRCC  Children’s  Hospital,
commented, “This case underscores the
unpredictable severity of falciparum
malaria in children. It is a disease that can
affect every organ system, and timely,
aggressive, and collaborative critical care
is crucial. Aesha’s recovery is a remarkable
example of what can be achieved with
coordinated, evidence-based care.”Dr.

situated at Friends Colony, Bhandup (E), Mumbai-400042, from 1)Mr.
VIJAY SHANKAR PARAB, 2)Mrs.NEELIMA MEHTA, 3)Mrs. SHWETA

GANPAT RAUT, from M/s. SAINATH DEVELOPERS, by virtue of]
Agreement for Sale dated 07/03/1990, and after formation of society, the
Share Certificate No.7, issued in the name of Mr. RAJARAM GANPAT
RAUT, who expired on 16/11/1993, leaving behind 1.Smt. SAVITA
RAJARAM RAUT (widow), 2.Mr. SANJAY RAJARAM RAUT (Son) 3.
VARSHA SANJAY RAUT (Daughter n' Law) 4. SANDEEP RAJARAM
RAUT (Son) 5.SUNIL RAJARAM RAUT (SON) 6. MEENA RAJARAM
RAUT (daughter) as the only legal heirs on record, and on the application of]
said legal heirs and after obtaining indemnity bond, undertakings and after
following the procedure, the said society transferred Share Certificate No.7
in the name of Smt. SAVITA RAJARAM RAUT, and who has agreed to sale
the said flat to Mr. VITAY SHANKAR PARAB & Mrs. JAYASHREE VIJAY
PARAB, by virtue of Agreement for Sale dated 12/09/1995, Vide
Reg.No.BDR3-2389/1995 and thereafter JAYASHREE VIJAY PARAB
died intestate on 27/12/2021, leaving behind him 1)Mr. VIJAY SHANKAR
PARAB (Husband), 2)Mrs.NEELIMA MEHTA (Married Daughter), 3)Mrs.
SHWETAPRASHANT JADHAYV (Married Daughter) & 4)Mrs. VAISHALI
RAVINDRA KADAM (Married Daughter), as the only legal heirs on record

Where by Shri Kulswami Co-op. Cr. so. Ltd, under the section 101 of the Maharashtra Co-operative
Societies Act, 1960, for the recovery of loans against defaulter has obtained the mandate. The Recovery Officer
of the Shri Kulswami Co-op. Cr. so. Ltd is implementing the order in connection with the recovery of loans
against the debtors. The said loan is to be recovered only by selling the following immovable property of defaulter.
Accordingly, the Recovery and Sales Officer signed below has issued Demand Notices to the defaulter under
Section 156 of the Maharashtra Co-operative Societies Act, 1961 and Prior to confiscation notice has been
issued and the immovable property specified below has already been confiscated by immovable confiscation order.
Defaulter did not paid full amount of loan hence the notice is given to defaulter as below, As per the authority given
to me as a Recovery and Sales Officer the authority of Maharashtra Co-operative Societies Act 1960 and Rule
1961 of 156 and Rule 107 (11 (D-1)). Property cannot be sold without permission.

In particular, the defaulter and all the citizens are cautioned not to make any transaction regarding the immovable
property specified below and in case of transaction, the total amount of loan till the recovery of the loan, interest,
other expenses and Aadeshika expenses incurred will have to be subject to the total amount. The descriptions of
the immovable property acquired are as follows:

DESCRIPTION OF IMMOVABLE PROPERTY

2) Mr. Viranna Rama Dhotre
(Mr. Viranna Ramayya Dhotre)

2) Pre Confiscation
demand Notice Date

2582/2021-22

Dhotre (Mr. Viranna Ramayya
Dhotre) Vasai Virar City Municipal

Road, Vasai (E)- 401208 (Area
185 sq. ft.)(Mortgaged Property)

The possession notice was given on 04/06/2025 with my signature and office stamp.

O.W. NO. - 114/2025-26
Location :- Vashi, Navi Mumbai
Date - 04/06/2025

Signature/-
Mr. R. B. Tajne
Recovery and Sales Officer
By Shri Kulswami Co-Op.Cr. So.Ltd

RECOVERY AND SALES OFFICER, CO-OPERATIVE SOCIETY,

MAHARASHTRA STATE BY SHRI KULSWAMI CO-OP CREDIT SOCIETY LTD.
Head Office: F-3/1 floor, APMC Fruit Market, Central Facility Building, 19, Vashi, Navi Mumbai- 400705.

Phone: 27831007/ 27831027
“NAMUNA 'Z'»
NOTICE OF POSSESSION OF IMMOVABLE PROPERTY

(Rule 107 sub rule (11(D-1))

; : : : s : and my client agreed to purchase the said flat from 1)Mr. VIJAY SHANKAR
e—Iearnmg‘ Contgnt authoring.  This  deliver a Un'_f'ed’ scalable learning PARAB, 2)Mrs.NEELIMA MEHTA, 3)Mrs. SHWETA PRASHANT| | Where by Shri Kulswami Co-op. Cr. so. Ltd, under the section 101 of the Maharashtra Co-operative
collaboration aims to empower ecosystem tailored to the needs of JADHAV & 4)Mrs. VAISHALI RAVINDRA KADAM. Societies Act, 1960, for the recovery of loans against defaulter has obtained the mandate. The Recovery Officer
enterprises  to  accelerate  the digital-first L&D teams. By Hence ifany persons having any interest, claim or dispute regarding inherent of the Shri Kulswami Co-_op. Cr.l so. Ltd is implementing the order in connection with the recovery of loans
development and deployment of high- democratising content creation, we 3%}1:%0;11;1%2]}31651 z%;gﬁ;ﬁg?ggﬁif;ftﬁgz i};ﬁ;ﬁiﬁl&ig agalnstl the debtors. The said loan is to be. recoyered only by selllpg the following |mmc3vable property of defaulter.
impact training content, enabling enable our clients to foster agile, Mortgage the said Flat to Bank/Financial Institution, kindly intimate in Accqrdlngly, the Recovery and Sales Offlcer_ signed _be_low has issued Demgnd Notlcgs to' the dgfaulter under
isations o rapidly  develo contextual and continuously evolving writing to undersigned within 10 (Ten) days from the date of publication of] Section 156 of the Maharashtra Co-operative Societies Act, 1961 and Prior to confiscation notice has been
Qrganlsg pidly e P o ) y i this notice, failing which it will treat that there are no such claim/claims and issued and the immovable property specified below has already been confiscated by immovable confiscation order.
interactive, Al—powgred training  training  environments crucial .for shall be deemed to have been waived and/or abandoned forever, and the| | Defaulter did not paid full amount of loan hence the notice is given to defaulter as below, As per the authority given
content in-house, cutting development  thriving in  today’'s fast-changing transaction of mortgage shall be completed and charge of Bank shall be to me as a Recovery and Sales Officer the authority of Maharashtra Co-operative Societies Act 1960 and Rule
time by up to 60%, reducing training  business world.”Easygenerator’'s created on the said flat. Mus. S. S. MALBARI 1961 of 156 and Rule 107 (11 (D-1)). Property cannot be sold without permission.
costs and improving employee extensive global presence, particularly Advocate High Court,| | In paﬂlicular, thf? gegaltlltef al:jd. all the ci}itzens af? Cauttri]onffti f|10t to m?k? Iany ttr'élilnt;adion Fegardfirgg tf;e imm?vabI?
i ; ; ; Add: B/201, Sawant Plaza, property specified below and in case of transaction, the total amount of loan till the recovery of the loan, interest,
readlngss.The Ealrltnersh!p address.es n Eu.r op”e and Southeaslt Asia, DattaChowk, Belavali, Badlapur(W), other expenses and Aadeshika expenses incurred will have to be subject to the total amount. The descriptions of
a pe'rS|stent c a.enge in enterprise  strategically . comp'em'ents MOB - 9321401010, the immovable property acquired are as follows:
learning- the disconnect between Courseplay’s expansion objectives. DESCRIPTION OF IMMOVABLE PROPERTY
content creation and course delivery.  The partnership strengthens FORM A - PUBLIC ANNOUNCEMENT
Traditionally, organisations have relied  Courseplay’s value proposition in (Under T e e o o06) Borrowers / Landlord Maharashtra Co- | Recovery Description of immovable
on external instructional designers or emerging markets by delivering a operative Societies | Award No/ property
third-party vendors, leading to delays, localised, scalable and compliance- Act, 1960 Action as Date
higher  costs, and  reduced driven learning solution that effectively 1 [Name of corporate debtor [M/s Cubatics Industries PVE. Ltd. per Section 156
responsiveness to evolving business addresses regional training 2. | Date of incorporation of corporate debtor , | 03/11/2014 Rule 107
L. , . 3. | Authority under which corporate debtor is incorporated / registered \ ROC Mumbai " )
needs. By combining Easygenerator's  requirements and supports 7. | Corporate Identity No. / Limited Liability|U17201MH2014PTC254110 Defaulter No. 1) Demand Notice Date| Recovery |Immovable property in the name
intuitive, A|.powered author]ng tool mu|ti|ingua| workforce demands. Identification No. qfoorporatedebtor 1)MI’ Rohan Prakash More 5 1P6I11;l20¥2 i Award No. | of Defaulter Mr. Rohan Prakash
with Courseplay’s robust Al-powered Adding to this, Mr FarazGhashemi, > f,ﬁﬁéﬁ%@ﬁ:ﬁ (rﬁﬂfyirg? o(Z)frf;I)(fr:t;d Efglhﬁﬁg'p?tgﬁfnﬁevgﬁfggpm g; m:&r;:zw:gﬁgh;?ith:i%?h )d;ﬁnaﬁg ;‘ls;?c:m 10712022 m:;esi;)rs ‘:grglgoc:" 28722?(’ BS::’};)tket;
LMS, LXP and PMS platform, the Director of Partnership, Easygenerator, debtor _ |Mumbai Mumbai City MH IN 400063. Vig Date 07/12/2022 Date Nath Pai Road, Ray Road,
partnership enables subject matter said, “We are delighted to partner with S 'E”SSU"r'T‘::?ngg:grgfgzzumr:";f‘fjilt‘e;‘fyp:oﬂﬁmsm debtor } 8‘1‘5226285;’ 4) Mr. Surjitsingh Hardas Vig |3) Immovable 19/10/2022 | Mazgaon, Mumbai- 400010 (Area-
experts and business leaders to Courseplay to bring on-demand and 8. [Name and registration number of | Name of IRP: Finvin Tumaround and 5) Mr. Liladhar Ganpat Dhavle | ~ Confiscation Order 128 sq.ft) (Mortgaged Property)
independently create and publish collaborative course creation to the ?@L?ﬁﬁ.ﬁfﬁféﬁifﬁ"g as Ee;’:f;j;”;i Private Limited Date 10/05/2023
engaging, industry-compliant courses forefront of enterprise learning. This P IBBY/IPE-0150/IPA-1/2024-25,/50081 Defaulter No. 1) Demand Notice Date| Recovery | Immovable property in the name
without relying on external help. Once  collaboration allows business teams to 9. | Address and email of the interim | Registered Address: Poonam CHSL, Sunteck 1) Mrs. Reshma Rohan More | 16/11/2022 Award No. | of Defaulter Mr. Prakash Shivaji
. . . . resolution professional, as registered | Crest, 605, 6 th Floor, Plot No. 3, Mukund 2) Mr. Prakash Shivaji More |2) Pre Confiscation 1106/2022 | More - Room No. B-23, Santokh
published, these courses can be instantly create impactful learning with the Board Nagar Road, Andheri Kurla Road, Andheri (E), 3) Mr. Rohan Prakash More demand Notice Mansion, 1*Floor, 272 K Barrister
efficiently managed, assigned and experiences. When combined with Marol Naka, Mumbai, Mumba 4) M. Tejpalsingh Surjitsingh | Date 07/12/2022 Date Nath Pai Road, Ray Road,
tracked via Courseplay’'s intelligent Courseplay’s intelligent delivery and Maparastira, Indi, 400059 Vig 3) Immovable 19/10/2022 | Mazgaon, Mumbai- 400010 (Area-
workflows, advanced reporting tools measurement capabilities, enterprises finvintumaround@gmail.com 5) Mr. Surjitsingh Hardas Vig |  Confiscation Order 128 sq.ft.) (Mortgaged Property)
and performance dashboards  can drive adaptive, realtime learning 10. ﬁgﬁgoizgni;"ﬂﬁomb:ng m&z‘ﬁoﬂﬁ&?gﬁ”%% 6) Mr. Liladhar Ganpat Dhavle |  Date 10/05/2023
significantly ~ accelerate  training at scale. Today’s dynamic landscape resolution professional Mukund Nagar Road, Andheri Kuria Road, Defaulter No. 1) Demand Notice Date| Recovery | As per the affidavit Immovable
deployment and enhance learner demands speed, adaptability and /:Andhheri (a}a M?’;’! thgzo l\gtémbai, Mumbai, 1) Mrs. _Geeta Viranna Dhotre 11l10/202_1 ] I;v?zrl(;m property in the name of Default'er
engagement across the enterorise.The  continuous learning. This partnershi aharashitta, Inda, 4 2) Mr. Viranna Rama Dhotre  |2) Pre Confiscation 5 Mrs. Gita Viranna Dhotre (Gita
lg t.g , indust t.p q bl Lt f’h ¢ E Ship c'gﬂs"?‘;'ﬁ‘_’e'“a“' | (Mr. Viranna Ramayya Dhotre) |  demand Notice Kisan Chougule) - Gala No. 446,
It . A H
solution’s industry-agnostic ~ and  enables  jus a y  giving T o o Tor S o7 G JL%/%%%;; al.com 3) Mr. Laxman Antayya Gudla | Date 26/10/2021 Date Shravan Shinge Chawl, Wadar
flexible framework helpS streamline organisations the power to respond to 12| Classes of creditors, ff any, under diause (o) of su on (6A) of Not Appicable 4) Mr. Mayur Mohan Kadam 3) Immovable 08/10/2021 Pada, Road No. 2, Hanuman
the learning ecosystem while ensuring  skill gaps and business needs with section 21, ascertained by the interim resolution professional Confiscation Order Nagar, Akurli Road, Kandivali (E),
seamless alignhment between learning  unprecedented agility.”MrAditya 1. g:'?;ft;ﬁ”;”;yeggﬁ?iﬁgﬂﬁg;gi?siiﬂﬁ”dszgs) Not Applicable Date 02/05/2025 Mumbai 400101 (Slum Survey
initiatives and key business objectives.  Mishra, Managing Director and CEO, 1 (a)dee\,am Forms and 2. Web fnkc mgftlg’;;g':g ;riiiﬁ;l)) (126 sq ft)
It offers greater autonomy to L&D CIEL HR Group Company, said, “At CIEL (b) Details of authorized _ hitpsy//ibbigovin/en/home/downloads
teams in building contextual, high- HR Group, our focus has always been Noti::izp:ﬁr:?;gjsg?\:ee:vilz?lfhztNationat:.(’)\lgrtn/-::;prl:;afg/ Tribunal has ordered the Defaultt_er No. 1) Demand Notice Date| Recovery | As per t!‘le affidavit Immovable
impact content, enables leaders to on creating future-ready organisations commencement of a corporate insolvency resolution process of M/s Cubatics 1) Mr. Viranna Rama Dhotre 1102021 Award No. | property in the name of Defaulter
track leaming against KPls and bv aliening people. technolosy and Industries Pvt. Ltd on 04/06/2025 . (Mr. Viranna Ramayya Dhotre) | 2) Pre Confiscation 2581/2021 | Mr. Viranna Rama Dhotre (Mr.
& o : y SIENNe beope, technone o o 8 G e Pt e arsa ore oy calied upon tosubmit | | | 2) Mirs. Geeta Viranna Dhotre | -~ demand Notice Viranna Ramayya Dhotre) - Hut/
empowers the workforce to deliver purpose. This partnership between pmfessiona|atthea%dress mentioned againstentry No. 10. 3) Mrs. Sudiksha Kishor Date 26/10/2021 Date Room, Shravan Shinge Chawl,
just-in-time training. Learners benefit Courseplay and Easygenerator is a The financial creditors shall submit their claims with proof by electronic means only. Bhandagale 3) Immovable 08/10/2021 | Wadar Pada, Road No. 2,
from a personalised, engaginglearing  pivotal step in that direction. By | |meane oo oremaysubmittheclaimswith proofinperson, bypostorbyelectionic | || 4) Mr. Manoj Sakharam Confiscation Order Hanuman Nagar, Akurli Road,
experience within a unified, data- combining intuitive content creation A financial creditor belonging to a class, as listed against the entry No. 12, shall Dhangat Date 02/05/2025 Kandivali (E), Mumba! 400101
driven ecosystem Comment'ng on the ith 'ntell'gent delivery and analyt'cs indicate its choice of authorised representative from among the three insolvency (Slum Survey Recelpt No.-
1V 3% . | Wi | | very ICS, professionals listed 'against entry No.13 to act as authorised representative of the 1359356) (120 sq ﬂ) (Mortgaged
. . . . I I Form CA.: Not Applicabl
partnership, Mr.Arjun Gupta, CEO and  we are enabling businesses to scale Eass[spec'f{,‘;f;:]e'g, otm °pm':';s'z:d:imsha"att,actpenalties_ Property)
Founder, Courseplay, said, “Our learning like never before. It's a bold Date: 06/06,/2025 CA IP Pankaj Bhattad - Authorized Represent;?‘{é
partnership ~ with  Easygenerator stride towards democratising upskilling Place: Mumbai For, Finvin Turaround and Restructuring Private Limited | | The POssession notice was given on 04/06/2025 with my signature and office stamp.
represents a strategic union of and building agile, high-performing IBBI Reg. Nex B 1o O Ioh e moont Signature/-
complementary strengths aimed at  workforces that are equipped to meet Correspendence Mdtess: Foonam Cril, surieck et e85,e 7ot || o NO. - 13202526 M R, B. Tajne
transforming how organisations build the demands of a rapidly changing Marol Nngrehggml%zznnugn':g:ll\gﬁgg{zssmacm%a r:;?ggg Location :- Vashi, Navi Mumbai Recovery and Sales Officer
future-ready workforces.  world. AFA Valid till: 31/12/2025 Date — 04/06/2025 By Shri Kulswami Co-Op.Cr. So.Ltd
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PUBLIC NOTICE

NOW ALL MEN BY THESE PRESENTS that, Richard Xavier Roudrigues
was lawful owner of Flat No. 1/606, located at The New Kamgar Nagar Chs Ltd,
Navkiran Marg, Four Bungalows, Andheri West, Mumbai - 400056, and after
his demises society has taken on record to his wife Late Mrs. Benedicta
Richard Rodrigues, as the member in the share register of the society under
Sr. No. 77 dated 07.11.2017. Whereas Late Mrs. Benedicta Richard Rodrigues
is demise on 12th Feb 2024 and thereafter Mr. Antonio Richard Rodrigues and
Mrs. Antonette Diana Dsouza are only living legal heir of the above deceased.
Mrs. Antonette Diana Dsouza has produced affidavit cum NOC by relinquish
rights, interest and ownership in favor of Mr. Antonio Richard Rodrigue.
Thereafter Mr. Antonio Richard Rodrigues has produced application to my client
The New Kamgar Nagar Chs Ltd, address at Navkiran Marg, Four Bungalows,
Andheri West, Mumbai - 400056 for intending the member of the society.

Any persons claiming any right or share whatsoever by way of ownership,

HEATUT/AHS/UTETER, TS, ou IR AW e 31gH aﬁramﬁ HIGUATT 3. OX 3Tefiareh ST lease, tenancy, mortgage, pledge, lien, charge, inheritance, etc. in the said Flat

or any part thereof, should intimate the undersigned in writing with supporting

(aTdiET) : HEfaqiur=Al o o hH=rHHGhd fafay e oS feei WS AN TS U documents in respect of his/her claim, within 15 days of publication of this
f fé fE & ¢ § . ﬁ § fé ﬁ Public Notice, failing which, the claim or claims if any of such person or persons
Ll ﬁ 1 SRR ?\}ET ST kY c -a'a 31]% agﬂg{q; q will be considered to have waived and/or abandoned.

PUBLIC NOTICE

NOW ALL MEN BY THESE PRESENTS that, Late Safiyabi Mehmud
Sayyed was lawful owner of Flat No. 2/508, located at The New Kamgar
Nagar Chs Ltd, Navkiran Marg, Four Bungalows, Andheri West, Mumbai -
400056, holding share certificate No 193. Late Safiyabi Mehmud Sayyed
has demised on 28.01.2025 and after her demises her granddaughter
Goushiya Ruksar Hussain has produced application with supporting
documents for claiming legal ownership to my client The New Kamgar Nagar
Chs Ltd, address at Navkiran Marg, Four Bungalows, Andheri West,
Mumbai - 400056 for intending the member of the society.

Any persons claiming any right or share whatsoever by way of ownership,
lease, tenancy, mortgage, pledge, lien, charge, inheritance, etc. in the said
Flat or any part thereof, should intimate the undersigned in writing with
supporting documents in respect of his/her claim, within 15 days of
publication of this Public Notice, failing which, the claim or claims if any of
such person or persons will be considered to have waived and/or

abandoned. Chandrashekhar Kadam, B.com, LLB.
(Advocate, High Court Mumbai)

Office No. 19, Mona Shopping Centre,

J.P. Road, Near Navrang Cinema, Andheri (w), Mumbai-58

Mob.: 9920211940 Email: kadamgdca@yahoo.com
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Investment Manager: Quantum Asset Management Company Private Limited 2. offm. wTfeR g vl (FTER) 1 A, T . WE-ue, s, Ay el AR Yoo
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Toll Free No.: 1800-209-3863 / 1800-22-3863 Email: CustomerCare@QuantumANC.com -y wgmm (@iem) ] ¢ aliet fERm seler =it gﬁ{m Gas: fa. 3%.0¢.3033 #eY A, TR wrgend %r&rég
ﬁ ﬂ ﬁ H aw Website: www.QuantumAMC.com CIN: U65990MH2005PTC156152 wa i, ST 1 (W m e Wﬁh) == ;ﬁa‘,ﬁﬁ SR U 3%, wﬁa ‘@2‘{, oo
J ." ] . Notice NOTICE NO. 4/2025 U : UH/ & ol eI MEA, TH T3, axed e, 1 ek, TEa faEr, et fagt 220 okl &t B. 2,0%,00,000/~ (F. A HIE Tk /G
reTE ¥03 308 ] ... e ) ITH FHOITHRAT ferctra gferen Hefifd) e IREY WAl e
Wﬂ W W Notice is hereby given that the Board of Directors of Quantum Trustee Company Private Limited has approved the & a‘]/u‘i, qg;;,;q wde, Avdd gEel e, @ 6dvEs, mr«mfr\m @ s, B )\Tal T wa 7 G:?ii%@ 1%%32 ?}?0?3 HT{)EB <l _@ﬁw
m Wﬁ mqm lcitle;l[ejl:ration of Income Distribution cum Capital Withdrawal (IDCW") under the following Schemes of Quantum Mutual Em %08 Q0% TEE : R AT T, e <o, W TH. 3. A=, A, TIHAH 308 234, ?‘w:gﬁa Ffm T éﬁ:’m rgv[-{ gﬁ X I Em : .
4 ; THUHHITA e T fe. 92.90.3033 T g RN 37SE 3. ¥ i 5@
. Scheme Name Plan/Option IDCW Face Value NAV Per Unit as on 3. oftm. Tft g v ( ) AT ST BN o
ﬂa's‘, 2. oy (ufafaer) : (Rs.PerUnit) | (Rs.PerUnit) | June 04,2025 (Rs) xﬁwW(m) e 0 T S TR I 3 (03), A, voo ., 3
qeehidh ECELR T oy S Sﬁ:gtum Value gggﬁ};ﬁ?ﬁ; BCD\:\:’V?’SE?OH gg: 1888 gggg T A A Hl, T G, RN @ Ay SR A G, e w6 . ol TEA hI-ATREeg 7. AL ., Awie-2 wie &, g, ddm ¥, mign v,
R0y U SITferes qianr i Z i (aem 2. £2.02.2034 IFER) il ATIE 22.08.203% Uil |, 22.00 1. Wele fefwawhiar al HETH . 2320 @ £39% UNh TSR WA fauwT, IE (0) Yo ¥00 03¢ UNeh & T
4 Quantum ELSS | Direct Plan - IDCW Option 0.84 10.00 12886 o - T
fefferer el e, Tt Tax Saver Fund | Regular Plan— IDCW Option 0.84 1000 12311 Wl; o Sem e e : s 3w W"ﬁgﬁgﬁw’ Sferor : SiEHTE e, Yo ¢ e gar, ufvaia
) y : n Hara : .
. Quantum Equity | Direct Plan - IDCW Option 0.21 10.00 83.511 : . . . : HET vieR )
E[fil'&c JfA TS W FUA Fund of Funds | Regular Plan - IDCW Option 0.21 10.00 82.091 v A S 3 Fraret e A K wh e defe = . (SATYE IO W TRV Hafi).
TIRTAER et Ged et @reansiaia Sfaardl T @ B, ¢,24,4¢0.¥%/~ (. Th oM@ guE| e iR 132 T o, W T
1T L I& 0T A Pursuant to payment of IDCW, the NAV of the abovementioned IDCW option of the schemes/plans would fall to T ATt it o GO G A 20fhd 2. 32,432,202 SRET @ T S 42.20%+ .00% = 39t 2t 3 Sy ml‘g;ﬂm a 3 w ; Y,
aﬂ—a'—a;[ FOAT ?HT?{ a—a o the extent of payout and statutory levy, if any. CETHh ma;ﬁ:@ga?;ﬁm ofarie @ i SgER e s eR e = T E AR = J ?93;;[
. * FieATaTg T STt H0ATH 9%% AT . RECIN dagtzaésa g fehegeh
I . fae ﬁ:rq?«[, Iqregel The Record Date for the purpose of distribution of IDCW will be June 11, 2025. In case the Record Date falls on a o) wtier Frefm feasht qredl Suftud TevaTa EY HearE qEe Siufedia gareh @ e B | HREATRASTE 3EeH 3 THIEHE 316 R $eiEe 3fde, 003 =T 3 =g 23(R)
. Non-Business Day, the immediately following Business Day shall be the Record Date. All the Unitholders / Beneficial AT ST T FE T SRS TUTael Fd o1 e Tmefed Eeced 3Tt g R HEE, 00 Hefifq) af B ISICTy
aan quaa—q Owners of the abovementioned scheme / plan / option whose names appear in the records of Registrar / Depositories z;gw AT SIfreRTe e Wm i-?w ¢ Wﬂ (Eﬂ‘jﬁ fore » X002 T ) ;ﬁuﬁ ﬁmﬂ aa
BEINEX . . '
ﬁ?@'ﬂﬁ _q'l"a’:lT %—{ﬁ W as on the Record Date shall be entitled to receive IDCW. The investors in the IDCW re-investment plan/option will be = T T R A e ._@?ﬁ S . ) T .
q allotted units for the IDCW amount at the NAV of next Business Day after the Record Date. aet ufefl wrha, weueHita g wha SR weier @i H‘i?"f ofepd TEm
FIRIHHTET IR FHI0AT Fﬁ)wwm T SR A SR T A G A G AT |2 o e g0y qr (5. A FIE T TG THETOAE 7T S SV 3 YOO G
. The IDCW payout shall be subject to the availability of distributable surplus and if the available distributable surplus as a1 &2 g e U T we. Wmﬁﬁ_ Tl B AGT HE. uﬁ), 1"?;’ 02 A 3.?0 \ . %ﬁw S S e oot o 2
3Tl T{W SrIHI on the Record Date is lower than the abovementioned IDCW rate, then the available distributable surplus shall be paid 2);3 cg‘;“ A1 B STt T S, N 4o B | 0C.0u-X0%h SHIL Hat 2003 =1 i ad
. . out. The payout shall be subject to tax deducted at source i.e. TDS, as applicable. T 37 Fefraehitar Je . ArETeEm s Je YR femfafm war q FAYT TIUHHTA TR FTI , ox = ﬁ(ﬂ? AT TR HTATS
Wgwmauag vl Joa e, HUITH U I8 o FHET e, 003 AT YT U HIUTEl 3 hIETS
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’ Date: June 05, 2025 Chief Executive Officer it foredt, iRt s T, ¢ IS .
. i w2 % 9203, iR g, A T i, e G, S o, g va zor, || TN TG AT ST IO FHIOIIE FFR AAER o TG A FR A Hw
?&Tgajﬁa’qf%ﬁ WF ﬁTr% Sl Mutual Fund investments are subject to market risks, read all scheme related documents carefully. éﬁid@iﬁé&ﬁéﬁﬂoiﬂ @ é%auuaom T T 08 TouHHITS ufgelt 9 fosiy TuwieR wd o,
Qe A OFFER OPENING PUBLIC ANNOUNCEMENT TO THE SHAREHOLDERS OF 3. 08082024 T Rt ferfee
A St INEERING LIMITED o
( i = ﬁ . ﬁ ’ (Formerly known as ADARSH MERCANTILE LIMITED) ———— Y - —— e sp——
i 1 g (“SEL”/ “SMT”/ “TARGET COMPANY” / “TC”) (Corporate Identification No. L33120WB1992PLC055082) A1, qe AT AR, . s e G
JTATRET -?;‘Ii ferer g T R0%-R03% ) Registered Office: 8A & 8B, Satyam Towers 3, Alipore Road, Kolkata- 700027; HIEE A 2¢.2%.0%¢¢ A WIS HRGER ARHE (7)o o gl
féWHHE) TR, BT uwﬁﬁﬂTr{ TR, BAA ASTTR (R ik Corporate Office: Plot No 23 D Sector A Sanwer Road Industrial Area, Near Parle G Biscuit Factory, aﬁwaza?rﬁ et we fe., weile shHTs 320, STRTHEI-R¢, TR HFel HHTH 3,
’ 0R%0-3333U3E-¥0 ) T FHI WAIA THG HIAIHIN -2 Teard FHferr @ = Industrial Estate (Indore), Indore, Madhya Pradesh, India, 452015; Phone No.: +91- 9109197950; witeaell (Rem), Ho¥ - Yoo ofy Fict yo =H W IHRE KIS AHH
fage, =i I AR el SaleaR/&u/wH Areehgd $-FfaeT SiTems somediear Email id: adarshmercantile@gmail.com / compliance@saimachinetools.com; Website: www.adarshmercantile.in AT v, mgfﬁﬁ ¥o =it Hiet siuciet erhes éfr;m ST At ST e Hrrrd
Wm, AP 4 ST, This Advertisement is being issued by Navigant Corporate Advisors Limited, on behalf of Mr. Ajay Jaiswal (“Acquirer-17), Mr. ;;g.z:;/c_wm;ﬂ a4 ‘E‘héiﬂéﬁ ;;; ;T?Q;‘ B e S i
W SJEFJIFIT. 3T SHTHTS AT fafaar wmn . Vishal Jaiswal (“Acquirer-2”), Mr. Ashok Jaiswal ("Acquirer-3”), Mrs. Poonam Jaiswal (“Acquirer-4”), Mrs. Niharika Jaiswal Ay R - ) N
. . (“Acquirer-5”) and Mrs. Shikha Jaiswal (“Acquirer-6") (Acquirer-1, Acquirer-2, Acquirer-3, Acquirer-4, Acquirer-5 and Acquirer-6 zngﬁ Wﬁﬁfqﬁ frdt 5;‘;;‘_?;; jj(fw e ferties ;ﬁi ?:3
(Tﬁﬁ Hag), PR e W SCU S g p— P YR hereinafter collectively referred to as the "Acquirers") pursuant to regulation 18(7) of the Securities and Exchange Board of India Aofe wER /A /3388 /2000 . 0%.08 qu .31111‘:1 feish 9¢.0% QOOQ ﬁsﬁw
ﬁng?[ oot o S B (Substantial Acquisition of Shares and Takeovers) Regulations, 2011, as amended (“SEBI (SAST) Regulations”) in respect of SERPOE 8 - Y
, 0 U T = e e Fishie o . ; e ) ) o ) HYUEE TG FR, AE-4 TH.E.E. =1 §YH IuHEsE wrEterEma o Aieuiiga
e T Open Offer (“Offer”) for the acquisition up to 42,95,200 Equity Shares of Rs. 10/- each representing 26.00% of the existing equity R 39 5. AT 9 —0uu g 3-3023 2. 9¢.08.300¢ TS N 5
’ Ia TG A ARt araqe g quiiet f. o¢/08/R0Ry URIA $-FfaRr and voting share capital of the Target Company. The Detailed Public Statement (“DPS”) pursuant to the Public Announcement 7 8 T m e3¢ ;z ¢ 2000 gﬁ ﬁ%zn W varen e/ B
SUEIE] af‘wﬁ, https://mahatenders.gov.in 1 HeheR2eaIa] IUCTH VR 3T, HIURRE! BRI 7 (“PA”) made by the Acquirers have appeared in Financial Express - English Daily (all editions); Jansatta - Hindi Daily (all editions); et e T e S 26.0¢ ‘?02‘0 Tl T St EES R R T T
e Jiae quiferar, IO steran Hd e AehRuI/RE w0 TR S AR F9IE, Pratahkaal - Marathi Daily (Mumbai edition); Arthik Lipi - Bangali Daily - (Kolkata edition) on 10" February, 2025. el B SR AR, q oo i St T o A g A
TETRIeTH] SAU SR i TG S SR 1. The Offer Price is Rs. 42.00/- (Rupees Forty- Two Only) per equity share payablein cash (“Offer Price”). A %, 5 ﬁzﬁwmﬁ 3 A O T A T B /T I N
Heehile Signed by Khan Abdul 2. Committee of Independent Directors (“IDC”) of the Target Company are of the opinion that the Offer Price of Rs. 42.00/- R R o wifeaeft  (ufgam) g‘aélla— ¥ooogls Y TS A T
favm g, Farooq Mahmood Khan (Rupees Forty- Two Only) offered by the Acquirers is in accordance with the relevant regulations prescribed in the Takeover % £3023-2 R A 0% 0%, 20%% aa‘f et /T ST T
SferERTet amfor Date: 04-06-2025 Code and prima facie appear to be justified. The recommendation of IDC was published in the aforementioned newspapers on e A s msm = st i fops =1 = T T
* th & F T AR e aa
e 05" June, 2025. e
R ﬁr&n e hi R 3. There has been no competitive bid to this Offer. S ; . . - P
g@ﬁ Iufeer RefrsT 3iTSTH. 680/ 0U-R03E 4. The completion of dispatch of The Letter of Offer (“LOF”) to all the Public Shareholders of Target Company was completed on TR T m/ﬁg& amF E)_on = R 3 = s
: 02" June, 2025. G| - N h g ) e &, e
2 15, W1 3T AT (ST 08)/45/2025 5. Please note that a co ; i ; - i &% e fecersisl, TemRE, Wi, WITee, URONfuhR, Yook R g S i
. . py of the LOF is also available on the website of Securities and Exchange Board of India (SEBI), N . - - K .
qIfaLor www.sebi.gov.in and also on the website of Manager to the Offer, www.navigantcorp.com and shareholders can also apply on ; ;f” mfﬁ T 3 RN 312 a?ﬁ?;a =, - 63'; Bjm (z)’;:nlj
f plain paper as per below details et © ~ - . E; Ay o R
R WiH U — SER "iwon Eligible Person(s) may participate in the Offer by approaching their respective Broker/Selling Broker and tender Shares in the ﬁ__ﬁhg ?;1%! a » SR Z’Xm A . ( gmﬂﬁé %’;ﬁiﬂ ° 3:3
SIRESEX (AR fEaTesEil o SFelaTSTaun (RiUNe SEvhIhil GaTeaEi a0 Hishan) Open Offer as per the procedure along with other details. 3 e 3 Wf 311&13 ﬁf ; mi : f7f : 3 i ﬁ? ; o, 3 ’
oy oy farframm, 2028 = fafam & simia) 6. Interms of Regulation 16(1) of the SEBI (SAST) Regulations, the Draft Letter of Offer had been submitted to SEBI on 17" gaémz?i for 2030 A5 :
February, 2025. We have received the final observations in terms of Regulation 16(4) of the SEBI (SAST) Regulations from & S R0R frir iR
aifor SEBI vide its Letter No. SEBI Observation Letter no. SEBI/HO/CFD/CFD-RAC-DCR1/P/OW/2025/13867/1 dated May 22, 2025 - 3‘3;? e
RICIERE P which have been incorporated in the LOF. 4 i
T o o s B - . 7. Any other material changes from the date of PA: Nil
g,—{nw e L mﬁﬁ? Wm% O i - == | SRTETY 8. Shareholders are requested to note that name of Target Company has been changed to SMT Engineering Limited pursuant to
SUITETST Y S e e e e e s S e, Certificate of Incorporation pursuant to change of name dated June 02, 2025 issued by Assistant Registrar of Companies/ . . .
S IES IIGED ; [ mé%ﬁ.a pr—— U17291MH2014PT|C252T1 10 = Deputy Registrar of Companies/ Registrar of Companies, Central Processing Centre. AT = H B AR Al HETE, TEH A T TETEM AT 91ed TATGR TRERIT
it e SRR waE 9. Shareholders are requested to note that the provisions of the Memorandum of Association of the Target Company have been (1) atmion FEehrt e g fftes, wile i 342, ACHN-38, TRHN-3,
TITeROT = . |Fraoipa im0 @ HRe HUHI| T/ 00R-t00, THENE M, e altered. Consequently, the Corporate Identity Number (CIN) has been changed to L33120WB1992PLC055082, pursuant to wHiteereft gwf*?au), T - Yoo 0% ?2} wrsETfd 2y S et R e e
E SEUG TV (G ) g e (R B SEeAE) |G e, e Sk, e (), the Certificate of Registration of the Special Resolution confirming the alteration of the Object Clause(s), dated June 04, 2025, FHH A 22 1 Hel B S AR FGR HHEE 12,2000 Tefl A3 AEfipohe
— i kcER CERIGR R ‘ﬂTTl ¥00 08&3. issued by the Assistant Registrar of Companies/ Deputy Registrar of Companies / Registrar of Companies, Central Processing AT IR ST 208 A § %0 T fafirse shwieh e Yo /- T UM (1) T WIS
. €. |HTaRe R fearesei v qile 0¥.08.303Y Centre. 31378 2ft. FeHe FAeH UaR A foet Sfor Jat feie . 0%, 9.1y TSl Seiean sRIgR
LRICLUIEERED . |feaTeEn 3w Jifm et i [ os.8z.303¢ 10. Schedule of Activities: +ff. TQrE G UaR T+l TEX HIST TS F. FoUA UG UIeied F1 faehed 37for e
SRl ¢. |feameeit Ei";ﬁ;“““” ?;:W ST T HawiE d Activity Original Date [ Original Day | Revised Date [Revised Day T R.0%.28Ry TSfl Fciea FTUGR . FaFE T TR T HX HII TS
Foreor o= o e m%.”ég .+ oo Public Announcement 06.02.2025 | Thursday | 06.02.2025 | Thursday . T W W A1 e B A R 2%.0%.8384 T, . e wigin wwr
L SR - 038 ) FTTRT- 1/ 03¢~ /4008 Publication of Detailed Public Statement in newspapers 10.02.2025 [ Monday | 10.02.2025 | Monday A L FIST EH A, T Wiz TR A fohct B SO0 AR 23.22.29%4 Tft
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» A, oI, T FETIY AT K00 obR. Last date for a Competing offer 05.03.2025 | Wednesday | 05.03.2025 | Wednesday Guull At TSRS HE ISR A wEdic/ e SuaEdl e de g s
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FORM A - PUBLIC ANNOUNCEMENT
{Under ion 6 of the and Board of india

{Inselvency Resolution Process for Corporate Persons) Regulations. 2016)

RELEVANT PARTICULARS

FOR THE ATTENTION OF THE CREDITORS OF
M,S CUBATICS INDUSTRIES PVT. LTD

NOTICE TO APPEAR/ATTEND PROCEEDINGS OF DLM&SFC-LDH

Through this Publication This is for Constructive Motice for respondent STRUCTEN PREFAB
PRIVATE LIMITED D-12/16, RD NO.10, GATE NO. 2, HOJIWALA INDUSTRIAL ESTATE SACHIN
PALSANA ROAD,VILLAGE VANZ, SURAT 394220 to appear in person or through Authorized
representative before the District level Micro & Small facilitation Council Ludhiana, District Industries
Cenfre, Ludhiana on dated 26-06-2025 regarding claim reference pefition submitted by KWALITY

The French connection that sparked

Mame of corporate debtor M/'s Cubatics Industries Pvt. Ltd.

FORGE VILLAGE KANGANWAL,PO JUGIANA,LUDHIANA, PUNJAB 141120 U/s 18(1) of MSME

Act 2006 bearing Reference no: MSEFCIDIC/12/21MT777. If respondent still fails or omits to appear
as above then arbitration proceedings shall be conducted as per section 23 & 25 of Arbitration &
Conciliation Actand award shall also be passed on the basis of evidence before it.

1
2. | Date of incormoration of corporate debitor | 03/11/2014 |
3. | Authority under which corporate debtor is incorporated / r\_e_g)smred ! ROC Mumbai
4. |Corporate kdentity No. / Limited Lisbility U17291MH2014PTC254110

Identification No. of corporate debtor

B. | Address of the registered office and 'B/1006-1007, Express Zone, Westem Express
principal office (if any) of corporate Highway Mear Patel Uanika, Malad (East)
debtor | Mumbai Mumbai City MH IN 400063,

. | Insoivency commencement date in respect of corporate debitor | 04/06/2025

Member Secretary cum General Manager District Industries Centre, Industrial Estate, Ludhiana,
Ph. No. 0161-2540695, Email Id:-dicludhianaS@gmail.com, Ludhiana. msefe@gmail.com

Ahmedabad: Their meeting "At age six, | witnessed thesaying, "If you want, | can do
was brief, almost incidental, devastatingAmoco Cadiz, an this work, and | will." Thus

00| =~ Oy

. | Estimated date of closure of insolvency resolution process | 01/12/2025

. |Name and registration number of | Name of IRP: Finvin Tumaround and

the insolvency professional acting as  Restruciuring Private Limited

interim resolution professional IEBI Reg. No.:
|IBEI/IPE-01559/1PA-1/2024-25/50081

Car sales decline for 4th was brief, almost incidental, devastatingimoco iis work, and | _
= = ut it would go on to shape anker oil spill. egan her plastic weaving
cﬂnsec“““ﬂ mﬂn“l “I Mav lives of many women and lend It left a sad memory of ‘the journey at Khamirwhere she

Ahmedabad: The downward trend of passengethem a new purposeThis hand of Man on natureThis, continued for approximately

9. | Address and e-mail of the interim

resolution professional, as registered
with the Board

Registered Address: Poonam CHSL, Sunteck
Crest, 605, & th Floor, Plot No. 3, Mukund
Nagar Road, Andheri Kuria Road, Andheri (E),
Marol Naka, Mumbai, Mumbai,

Maharashtra, India, 400059

Registered Email:
finvintumaround@gmail.com

car sales in Gujarat continued in May 202%ncounter took place in 200%combined with an inheritedthree years. _

primarily impacted by rising vehicle prices,in dry, arid Kutch. One of "bricolage habit" from her  Working with plastic waste
restrained consumer sentiment, and the rippleem was Katell Gélébart, aparents — bricolage refers tanvolves technical challenges,
effects of the recent stock market crasHomadic eco-designer fromthe practice of creating orespecially weaving and
According to the latest data from the UniorBrittany, France.The other solving problems  using stitching thin plastic (ideally

Comrespondence Address: Poonam CHSL,
Sunteck Crest, 605, 6 th Floor, Plot No. 3,
Mukund Nagar Road, Andheri Kurla Road,
Andheri (E), Marol Naka, Mumbai, Mumbai,
Maharashtra, India, 400059

10.| Address and e-mail to be used for
correspondence with the interim
resolution professional

Ministry of Road Transport and Highways Rajiben Vankar from the whatever materials, includingbelow 40 microns), with
(MoRTH), fourwheeler registrations fell 4% nondescript village of Kotai, waste, are at hand — formedtitches pulling out, material
yearon-year from 24,847 units in May 2024 towho was deeply disturbed bythe foundation of her work, tearing, and needles breaking
23,843 " last month, marking the fourtnthe plastic pollution harming she recalls in her book ‘Thefrequently Despite these

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of M/s Cubatics
Industries Pvt. Ltd on 04,/06,/2025

The creditors of M/s Cubatics Industries Pvt. Ltd, are hereby called upon to submit
their claims with proof on or before 18/06/2025 to the interim resolution
professional at the address mentioned against entry No. 10,

The financial creditors shall submit their claims with proof by electronic means only.
All other creditors may submit the claims with proof in person, by post or by electronic
means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall
indicate its choice of authorised representative from among the three insolvency
professionals listed against entry No.13 to act as authorised representative of the
class [specify class] in Form CA. : Not Applicable

Submission of false or misleading proofs of claim shall attract penalties.

Date: 06/06/2025
Place: Mumbai

Sd/-
CA IP Pankaj Bhattad - Authorized Rep i
For, Finvin Turnarcund and Restructuring Private Limited
IRP of M/s Cubatics Industries Pvt. Ltd.

IBBI Reg. No. IBBI/IPE-0159/IPA-1/2024-25/50081
Correspondence Address: Poonam CHSL, Sunteck Crest, 605, & th Floor,
Plot No. 3, Mukund Nagar Road, Andheri Kurla Road, Andheri (E),

Marol Naka, Mumbai, Mumbai, Maharashtra, India, 400059
Correspondence Email: cubaticsind.cirp@gmail.com

AFA Valid till: 31/12/2025

O wohkh consecutive month of slowing sales momenturf€r community and its Freedom of Having Nothing, difficulties, the woven plastic
11| ot dae forsubmission ofcaims | 18/06/2005 From steep price hikes to vanishing discountghimals.A brief observation Ecodesigner and Globalproducts are notably durable,
12| Casses of crdions, Fany, under cause f) o subsecton G of [ NetAepicate |~ gaveral headwinds are keeping first-time buyeps Katell experimenting with Nomad'.This also brought her lasting "six to ten years". "&/

T Rores o beoherey Prossinok Kned o seres Asoisd | Forioie | |@way froml showrooms: “The entry-leveIWeail/ir;]g discz%rdter? pIaKSHC atdo India y on fmuléiple have_l madeheverlythting E‘)rom
Representatve of crediors in a dess (Thvee names for each dess) segment has virtually disapgred. The typical workshop a e amir occasions. "I own four boxespencil pouches, laptop bags,
N i iy o o firgt-time buyer g usually optingyeor aartisan centre near Bhuj infilled with my clothes and tote bags, to table mats," says
|representatives are avaiiable st b. Not Applicable. hatchback or compact — is no longer walking009 ignited a powerful ideafour bicycles in India — in Rajiben. In 2018, Rajiben had

in. Affordability is the key issue. Incomesin Rajiben. She nurtured theDelhi, Mumbai, Rajasthan,the opportunity to travel to
didn't keep pace with car priceBhe cheapest spark over the years,and Gujarat,” she tol@dOl. In ~ London as part of the Khamir
entry-level model at our showroom cost Rs 3.Bansforming it into an Kutch, she came to Khamir inorganization. Encouraged by
lakh™ (ex-showroom) in 2020; todayt's Rs enterprise that gained nationa005 and 2009, where shehe people she met there,
4.93 lakh," said Jigakyas, CEO of acity- recognition, including collaborated with artisans.  Rajiben struck out on her own
based car dealership. "Frequent price hikes ap@preciation from the In Bhuj, she noted howin 2019, with no capital,

mandatory safety upgrades like six airbaggresident of India and thediscarded plastic bags andollecting plastic herself and
pushed up entry-level costs furtfiene added. Janaki Devi Bajapward. She packaging were scatteredvorking with three other
Even India's lagest carmakerMaruti Suzuki, Went on to establish her owneverywhere, harming animalswomen - Namaben, Jiviben,
reported a 5.6% drop in overall domesti®rand and train around 100This also resonates withand her daughter Pooja.

passenger vehicle sales in Mayth its budget- women. Now in a full-circle Rajiben, who had witnessedDuring this period, her family
friendly mini and compact models — includingnoment planned for Julythe devastating impact ofrelied on her eldest son's
theAlto, WagonR, Swift, and Baleno — falling 2025, Katell, whose work first plastic waste — cows eatingmodest Rs 6,000 monthly
12.6%. planted the seed, is set tat, harm to agriculture, andsalary The women initially

44-yr-old from Gujarat gets 12 yrs in US

return to Kutch — likely to health risks from burning it in focused on selling woven
witness the growth thatstoves. After the French fabric, primarily back to
followed her initial encounter designer left, leaving behindKhamir. Rajiben then partnered
with Rajiben. some woven plastic sheetswith Karigar Clinic from
Katell's journey toward the Khamir platform received Ahmedabad for marketing and
turning waste into value begaran order for the material.design expertise, in exchange

Ahmedabad: A Gujarati man fraud, and one count of illegalThe victims were told to
living illegally in the US for 12 entry into the US, the Bfials withdraw their savings for

years was sentenced to 12aid.
years in federal prison for hisadmitted that he came toidentity theft and deposit the
in a fraud scheme thatllinois because the state wouldunds
targeted elderly people
Indiana

role

[llinois,

Attorney's Ofice for
Southern District of Illinois on

federal

included one

"This

of responded,

conspiracy to commit wire andconnected

mail fraud, three counts of wirepretending to be federal agentsassisted living facility

| HAVE CHANGED MY
OLD NAME FROM
DIMPALBEN VIMAL
SARVAIYA
TO NEW NAME
DIMPLEBEN VIMALBHAI
SARVAIYA
& | WILL BE KNOWN AS
MY NEW NAME WHICH
PLEASE NOTE.
SD: DIMPLEBEN
VIMALBHAI SARVAIYA
ADD: A-63, AMBIKA
NAGAR SOCIETY-1,
B/H. AROGYA KENDRA,
KATARGAM, SURAT

| HAVE CHANGED MY
OLD NAME FROM
SARVAIYA VIMAL
DULABHJIBHAI
TO NEW NAME
VIMALBHAI
DURLLABHBHAI
SARVAIYA
& | WILL BE KNOWN AS
MY NEW NAME WHICH
PLEASE NOTE.
SD: VIMALBHAI
DURLLABHBHAI
SARVAIYA
ADD: A-63, AMBIKA
NAGAR SOCIETY-1,
B/H. AROGYA KENDRA,
KATARGAM, SURAT

ingive him a driver's licence, andaccounts. In realitythe money
and then he used that licence tavas stolen and sent to accoun
Wisconsin. The punishment steal from the elderly all acrossn India controlled by the
was announced by the UShe Midwest," said US attorneyscammers, the fi€ials said.

the Steven DWeinhoeft.

illegal

into fake US govt

they up $177,000 worth of gold bars
they werefrom an elderly woman using g
to fraudsterswalker and oxygen at her

early in her life in Brittany Rajiben boldly volunteered,for a share.

alien protection against suppose(! | HAVE CHANGED MY

BEFORE MARRIAGE OLD
NAME FROM SHAH
AASVI JAYESHKUMAR
5 TO AFTER MARRIAGE
NEW NAME VOHERA
AASHVI RUSHIL
& | WILL BE KNOWN AS

The accused worked as a MY NEW NAME WHICH
The fraud was carried out asourier personally collecting
TuesdayThe 44-yeanld man an imposter scamVictims cash, gold, and other assef
who hails from North Gujarat, received texts or emails sayingrom the victims According to

was convicted in Feb by atheir Amazon accounts weretrial evidence, he once picked
jury The chages compromised. When
count

PLEASE NOTE.

S SD: VOHERA AASHVI

RUSHIL
ADDRESS: C-302, THE
ATMOSPHERE, NEAR

JOLLY RESIDENCY,
VESU, B/H HAMPTON
PARK, SURAT,
CITY- 395007

| HAVE CHANGED MY
OLD NAME FROM
MALAVIYA KANTILAL
JAYANTILAL
TO NEW NAME
MALAVIYA KARAN
JAYANTILAL
& | WILL BE KNOWN AS
MY NEW NAME WHICH
PLEASE NOTE.
SD: MALAVIYA KARAN
JAYANTILAL
ADD: E-203, DIVA
HEIGHTS, VISHWAS
CITY-10, OPP. UNIQUE
ASHIYANA, GOTA,
AHMEDABAD

| HAVE CHANGED MY
OLD NAME FROM
PORIYA MANJULABEN
BHIKHABHAI
TO NEW NAME
PORIYA MANJULABEN
BHIKHUBHAI
& | WILL BE KNOWN AS
MY NEW NAME WHICH
PLEASE NOTE.
SD: PORIYA
MANJULABEN
BHIKHUBHAI
ADD: 8, SHANTI NAGAR
SOC., NR. HAREKRUSHN
SOC., KATARGAM,
SURAT- 395004

CHANGE OF NAME CHANGE OF NAME CHANGE OF NAME

| HAVE CHANGED MY
OLD NAME FROM
MUKESHCHANDRA
CHANDULAL PATEL
TO NEW NAME
MUKESHBHAI
CHANDUBHAI PATEL
& | WILL BE KNOWN AS
MY NEW NAME WHICH
PLEASE NOTE.
SD: MUKESHBHAI
CHANDUBHAI PATEL
ADD: 1/31, VIRASAT,
OPP. RADHAKRISHNA
TEMPLE, PIPLOD GAM,
SURAT- 395007

CHANGE OF NAME

| HAVE CHANGED OLD
NAME FROM MODI

| HAVE CHANGED MY
OLD NAME FROM

PIYUSHKUMAR RAMEgﬁgg; \oRA
SOMALAL TO NEW
NAME PIYUSH SOMALAL PREMJIBHAI
MODI & | WILL BE TO NEW NAME
KNOWN AS NEW NAME BAROT RAMESHBHAI
WHICH PLEASE NOTE. PREMJIBHAI
SD : PIYUSH SOMALAL & | WILL BE KNOWN AS
S MoD MY NEW NAME WHICH
ADDRESS:- 7 SHREE o AR
CHALA CO-OP HOUSING RAMESHBHAI
SOCIETY, DAMAN ROAD, PREMJIBHAI

CHALA, OP. ADD: 15, MOTA STREET,
NAGARPALIKA, NR. JALARAM TEMPLE,
CHALA-VAPI, GOIMA TA. PARDI,
DIST. VALSAD, DIST. VALSAD- 396145,

GUJARAT- 396191 GUJARAT

CHANGE OF NAME CHANGE OF NAME

| HAVE CHANGED MY
OLD NAME FROM
IRFAN MOHMED
ABUBAKAR
TO NEW NAME
MOHAMMED IRFAN
ABUBAKAR MANSURI
& [ WILL BE KNOWN AS
MY NEW NAME WHICH
PLEASE NOTE.
SD: MOHAMMED IRFAN
ABUBAKAR MANSURI
ADD: 4/2971, MURGVAN
TEKRA, OPP. AHMED
CHAHA MASJID,
KHATKIWAD,
BEGUMPURA, SURAT

CHANGE OF NAME

| HAVE CHANGED MY
OLD NAME FROM
ANKITA DEVI RAJKUMAR
BHATNAGAR
TO NEW NAME
ANKITA RAJKUMAR
BHATNAGAR
& | WILL BE KNOWN AS
MY NEW NAME WHICH
PLEASE NOTE.
SD: ANKITA RAJKUMAR
BHATNAGAR
ADD: UG-2 RAJARCAD
PAL SURAT- 395009

CHANGE OF NAME

| HAVE CHANGED MY
OLD NAME FROM
MOHAMMAD FAIYAZ
SHAIKH
TO NEW NAME
SHAIKH MOHAMMAD
FAIYAZ USMANGANI
& | WILL BE KNOWN AS
MY NEW NAME WHICH
PLEASE NOTE.
SD: SHAIKH MOHAMMAD
FAIYAZ USMANGANI
ADD: 7/1210,
ANUCHHADA MOHALLA,
OPP CITY POINT
RESTRAURANT,
SAIYEDPURA,
KATARGAM ROAD,
SURAT- 395003

CHANGE OF NAME

| HAVE CHANGED MY
OLD NAME FROM
NAZIR SALEHBHAI SIDAT
TO NEW NAME
NAZIR SALEH SIDAT
& | WILL BE KNOWN AS
MY NEW NAME WHICH
PLEASE NOTE.
SD: NAZIR SALEH SIDAT
ADD: 260, VADI FALIYA,
AT- BAROLIA, PO.
MINKACHHA TAL.
CHIKHLI- 396430,
NAVSARI

CHANGE OF NAME

| HAVE CHANGED MY
OLD NAME FROM
HARSHABAHEN
SHAILESHKUMAR
BHANDERI
TO NEW NAME
HARSHABEN
SHAILESHBHAI
BHANDERI
& | WILL BE KNOWN AS
MY NEW NAME WHICH
PLEASE NOTE.
SD: HARSHABEN
SHAILESHBHAI
BHANDERI
ADD: 187, SHANTIVAN-2,
NEAR SARTHANA
JAKATNAKA,
SURAT- 395006

CHANGE OF NAME

| HAVE CHANGED MY
OLD NAME FROM
SHAILESHKUMAR
KURJIBHAI BHANDERI
TO NEW NAME
SHAILESHBHAI
KURJIBHAI BHANDERI
& | WILL BE KNOWN AS
MY NEW NAME WHICH
PLEASE NOTE.
SD: SHAILESHBHAI
KURJIBHAI BHANDERI
ADD: 187, SHANTIVAN-2,
NEAR SARTHANA
JAKATNAKA,
SURAT- 395006

CHANGE OF NAME

| HAVE CHANGED MY
OLD NAME FROM

CHANGE OF NAME

| HAVE CHANGED MY
OLD NAME FROM

DHAVAL VIKRAMKUMAR K"'U'f N';AH%UR'
BHAVSAR ToJ Ng‘tl;'\f NAME
TO NEW NAME ANKOLIYA NITABEN
DHAVAL VIKRAM SURESHBHAI
BHAVSAR & | WILL BE KNOWN AS

& | WILL BE KNOWN AS
MY NEW NAME WHICH
PLEASE NOTE.

MY NEW NAME WHICH
PLEASE NOTE.
SD: ANKOLIYA NITABEN

SD: DHAVAL VIKRAM SURESHBHAI
BHAVSAR ADD: 70, SWATI
SOCIETY VIBHAG-2,
ADD: 133, MAPLE VILLA NEAR DIAMOND
SOCIETY, AT-PO. HOSPITAL, CHIKUWADI,

KATHOR, TAL. KAMREJ,
DIST. SURAT- 394150

NANA VARACHHA,
SURAT- 395006

CHANGE OF NAME

| HAVE CHANGED MY
OLD NAME FROM
SACHANI JAYKUMAR
DIPAK
TO NEW NAME
SACHANI JAY DIPAKBHAI
& | WILL BE KNOWN AS
MY NEW NAME WHICH
PLEASE NOTE.
SD: SACHANI JAY
DIPAKBHAI
ADD: C-1101, EMPORIS
GALAXY, NEAR ANMOL
HEIGHTS, UTRAN,
SURAT CITY, GUJARAT,
INDIA- 394105

CHANGE OF NAME

| HAVE CHANGED MY
OLD NAME FROM
ABDULRASUL
ABDULRAHEMAN
DAHIWALA
TO NEW NAME
ABDUL RASUL ABDUL
RAHEMAN DAHIWALA
& | WILL BE KNOWN AS
MY NEW NAME WHICH
PLEASE NOTE.
SD: ABDUL RASUL
ABDUL RAHEMAN
DAHIWALA
ADD: PLOT NO-38,
CHANDAN SOCIETY,
RUDARPURA, NANPURA,
OPP. KHAN BAKERY,
SURAT- 395001

CHANGE OF NAME

[ HAVE CHANGE MY
BEFORE MARRIAGE OLD
NAME FROM
TWINKALKUMARI
HITENDRABHAI
RANODARIYATOAFTER
MARRIAGE NEW NAME
TWINKAL TARANG
PATEL
& | WILL BE KNOWNAS
NEWNAME WHICH
PLEASENOTE.

SD. TWINKAL TARANG
PATEL
ADD. 395, PATELFALIYU,
SIWAN, SURAT,
GUJARAT- 394130

CHANGE OF NAME

| HAVE CHANGED MY
OLD NAME FROM
PATEL JAIMISH
JAGDISHKUMAR
TO NEW NAME
PATEL JAIMISH
JAGDISHBHAI
& | WILL BE KNOWN AS
MY NEW NAME WHICH
PLEASE NOTE.
SD: PATEL JAIMISH
JAGDISHBHAI
ADD: B-9, YAMUNA
NAGAR SOCIETY, OPP.
CHOWPATI, NANA
VARACHHA ROAD,
SURAT- 395006

| HAVE CHANGED MY
OLD NAME FROM
HARESHKUMAR
MANUBHAI ASODARIA
TO NEW NAME
HARESHBHAI MANUBHAI
ASODARIA
& | WILL BE KNOWN AS
MY NEW NAME WHICH
PLEASE NOTE.

SD: HARESHBHAI
MANUBHAI ASODARIA
ADD: 47,
KRUSHNADHAM
SOCIETY, NR. PRAGATI
NAGAR, PIPLOD, SURAT,
GUJARAT- 395007

CHANGE OF NAME

| CHANGE OF NAME [l SHANGE oF NAME |

I have changed my old name from

MANOJKUMAR
VISHNUBHAI SUTHAR

to new name

SUTHAR MANOJ
VISHNUBHAI

& | will be known as new name
which please be noted
sp/- SUTHAR MANO)
VISHNUBHAI

Address : Flat No-A/504
Echo Point, Nr Aakash Enclave,
Althan-bhimrad Canal Road,

Bhimrad, Althan, Surat-395017

CHANGE OF NAME

| HAVE CHANGED MY
OLD NAME FROM

| HAVE CHANGED MY
OLD NAME FENIL

PRAVINKUMAR BORAD TUNG NAVJYOTSINGH
TO NEW NAME FENIL PATFéMil\INE?NEI;iIﬂgH
et i TUNG NAVJYOT SINGH

| WILL BE KNOWN AS
NEW NAME WHICH
PLEASE NOTE
SD-FENIL PRAVINBHAI
BORAD
ADD-B-301,
MANIBHADRAVIEW
BESIDESAMRAPALI
ROW HOUSE, NEAR
SAURABH POLICE
CHOKI, PAL, SURAT-
394510

PARMINDER SINGH
& | WILL BE KNOWN AS
MY NEW NAME WHICH

PLEASE NOTE.
SD: TUNG NAVJYOT
SINGH PARMINDER

SINGH
ADD: F-1003, B TOWER

PRAMUKH SAHAJ,

MUKTANAND MARG,

CHALA, CHALA, PO:
CHALA, DIST. VALSAD,

GUJARAT- 396191

CHANGE OF NAME

| HAVE CHANGED MY
OLD NAME FROM
NIRABAN ABDUL
JABBAR NAZIR
TO NEW NAME
NIRBAN ABDUL JABBAR
NAZIR
& | WILL BE KNOWN AS
MY NEW NAME WHICH
PLEASE NOTE.
SD: NIRBAN ABDUL
JABBAR NAZIR
ADD: 193, OM NAGAR,
DUMBHAL,
SURAT- 395010

CHANGE OF NAME

| HAVE CHANGED MY
OLD NAME FROM
SHERASIYA ROSHANBAI
GULAMHUSEN
TO NEW NAME
SHERASIYA ROSHAN
GULAMHUSEN
& | WILL BE KNOWN AS
MY NEW NAME WHICH
PLEASE NOTE.

SD: SHERASIYA ROSHAN
GULAMHUSEN
ADD: 25, SURVEY NO-42,
SHASTRI CHOWK,
LIMBAYAT, SURAT

CHANGE OF NAME

| HAVE CHANGED MY
OLD NAME FROM
MUNIRUDDIN BABU
MAHAMED MALIK
TO NEW NAME
MUNIRUDDIN JAFARALI
MALIK
& 1 WILL BE KNOWN AS
MY NEW NAME WHICH
PLEASE NOTE.
SD: MUNIRUDDIN
JAFARALI MALIK
ADD: 4/4679, 2ND
FLOOR, TASLIMA
MANZIL, TAIYABI
MOHALLO, NR. BURHANI
HOSPITAL, ZAMPA
BAZAR, SURAT- 395003

CHANGE OF NAME

| HAVE CHANGED MY
OLD NAME FROM
HETABEN CHINTAN PATEL

TO NEW NAME

HETA CHINTAN PATEL

& | WILL BE KNOWN AS

MY NEW NAME WHICH
PLEASE NOTE.

SD: HETACHINTAN PATEL
ADD: PLOT NO. 5/A,
ASHRAY BUNGLOW,
ADARSH SOCIETY,

KILLA-PARDI,
DIST- VALSAD,
GUJARAT- 396125
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